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JSW Steel posts

11% rise in crude
steel output in Q1

JSWSTEELPOSTED an 11%
rise in consolidated crude
steel output at 6.43 million
tonne (MT) for the first
quarter of the current fiscal,
compared with 5.77 MT
produced in the same year-
ago quarter.The firm’s
combined production of steel
across its facilities rose 12%
during the reporting quarter
t0 6.61 MT. FE BUREAU

OfficeBanao taps 3
angel investors

REALESTATE
STARTUP Office-
Banao,which raised
$6 million from
Lightspeed in April this year,
on Thursday said it has raised
funds from three angel
investors,including former
Meta India MD Ajit Mohan
and former Colliers India CEO
Ramesh Nair. It did not
disclose the amount raised. PTI

AjmeraRealty Q1 sales
bookings down 44%

AJMERAREALTY & Infra
India on Thursday reported a
449 decline in its sales
bookings to X225 crorein the
first quarter of this fiscal year.
Its sales bookings stood at

X400 crore ayear ago. PTI

Puravankara Q1 sales
bookings jump 2fold
REALTY FIRM
PURAVANKARA on
Thursday said its
sales bookings
jumped over two-fold to
31,126 crorein the first
quarter of this fiscal on better
housing demand and higher
price realisation. PTI

Leasing of industrial
space up 7% inJan-Jun

LEASING OFINDUSTRIAL and
warehousing space rose 7%
during January-Juneto 22.4
million sq ft across tier I-I11
cities mainly on better
demand from third-party
logistics players and man-
ufacturing units,according
to Savills India.

DRLIaunches child
nutrition gummies

DRREDDY'S
LABORATORIES on
Thursday
announced
foraying into child nutrition
space by launching CeleHealth
Kidz Immuno Plus Gummies

PTI

DEEPENS PARTNERSHIP WITH US GIANT MICROSOFT

TCS plans to train 25,000
engineers on Azure Al

To launch its new
generative Al
offering on Cloud

RAJESH KURUP
Mumbai, July 6

TATA CONSULTANCY SER-
VICES intends to train 25,000
engineers on generative artifi-
cialintelligence (AI) tools as the
country’s largest IT services
firm deepens its partnership
with US technology giant
Microsoft Corporation,accord-
ingtoa company statement.
TheTata group companywill
alsolaunchitsnewgenerative Al
enterpriseadoption offeringon
Microsoft Cloud, a move that
will help customers“jumpstart”
their generative Aljourney.
“With over 50,000 AI-
trained associates and the col-
lective knowledge of its dedi-

Al ON THE PRIZE

B TCS is enhancing its own
suite of products and
platforms to take
advantage of the new tech

W With over 50,000
Microsoft-certified
associates, TCS' Microsoft
Business Unit completed
over 1,000 successful Azure
engagements for hundreds
of global customers

cated Microsoft Business Unit
(MBU), TCS has been helping
clientsin theirAljourney using
TCS’ data analytics and Al ser-
vices on Microsoft Cloud,’ the
companysaidin the statement.

“TCS is a member of
Microsoft’s Al Council and has
earned a partner designationin
data and Al, and has obtained
Microsoft specialisations in Al

and machine learning on Azure
andanalyticsonAzure;’itadded.

Additionally, TCS will help
clients accelerate software
development and boost pro-
grammer productivity through
advisory, foundational set-up
and rollout services around
GitHub Copilot,a generative Al
tool built on Azure OpenAI’s
language models.

Vitesco presents electrification
solutions for two-wheelers

GEETA NAIR
Pune, July 6

VITESCO TECHNOLOGIES
UNVEILED a range of electrifi-
cation solutions for the two-
wheelerindustryinIndia,inclu-
dingademoversion of a48-volt
system to run electric light
motorcycles and scooters. The
48-voltsystemhas 3kWto 7kW
of output,whichisequivalentto
150 cccombustion engines.
These will also be used for
fully electric three and four-
wheelers. These products will
be rolling out from the Euro

R
I

Ademo version of a 48-volt
system to run electric light
motorcycles and scooters

was also launched

300-million plant that the
company has built at the Tale-
gaon plantin Pune.
Vitescoisa supplier of pow-
ertrain technologies and solu-

tions for e-mobility. The com-
panyhasbeenworkingwithall
leading automotive OEMs
across two-wheelers, cars and
commercial vehicles in the
country and has been a sup-
plier of BS-6 components and
electronic control units.

Klaus Hau, executive board
member and head of power-
train solutions division at
Vitesco, said the Indian market
was at an early stage of electri-
ficationand the growth trajec-
torywill be similartowhat they
had seen in Europe, China and
other emerging markets.

M/s BASIC INDIA LIMITED IN LIQUIDATION

(CIN: U74899DL1995PLCOTZ972)

Regd. Office: 1009,10th Floor, New Delhi House building, 27, Barakhamba Road,
Connaught Place, New Dealhi, Central Delhi, Dalhi-110001 IN {(Not operationail)

Liguidator's address for comespondence: Anup Sood, Clo Yogakshem Insolvency Professionals LLF, 53, 8th

Floor, Sushma Chandigarh

Infimum, Chandigarh Ambala Road, Jirakpur,

160104 . Contact: 9888606330 Email ID: basicindialiquidaton@gmail .com

E- AUCTION SALE NOTICE

Motice is hereby given to the public in general under Section 35(1) (f) of the Insolvency and Bankruptcy Code,
2016, Regulation 23 of Inselvency and Bankruptcy Board of India (Liguidation Process), Regulations, 2018 and
Schedule 1 of the said Regulations that the contingent assets underlying 1A 242472023 and 1AZE68/2023 in CP
Mo: (1BR397(PB 2018 of Mis Basic India Ltd.-in Liquidation (BIL), as also contingent assets underying CYWP-
1894 7-2017 (O&M) (Punjab and Haryana High Court), Basic India Ltd. Vs State of Harvana & others, stated in
the table below will be =old by the Liquidator on “As is what Is basis"”, “Whatever there iz bazis” and “Mo
recoursa bagis"as per provisions of Regulation 32(d) of Insolvency and Bankruptcy Board of India (Liquidation
Process) Regulations, 2016, through E-Auction- through the service provider M/s MNational E-Governancea
Services Limited via website hitps://nbid.nesl.co.in. The undersigned, Anup Sood, has been appointed as
Liguidator by Hom'ble NCLT, Principal Bench, Naw Delhi vide ordar dated 21.02. 2022,

Distt, Mohali, Punjab-

Date and Time of E-Auction:

Friday, 4th August 2023 between 12.00 pm to 5.00 pm
with unlimited extension of % minutes each

Last Date for Submission of bid forms and EMD

On or before 5.00 pm of the Wednesday, 2nd Awgust 2023
——m————————————————— |

B |2668/2023in CP No: (IB)-397(PB)2018.

Elock |Description of the contingent Reserve Price EMD Bid Incremental
Mo. |assets intended te be sold (in Rs.) {in Rs.) Value {in Rs.)
ElﬂCk Assignment of avoidance application |A: Rs.
A 249412023 in CP No: (IB)-397{PB}2018. 45,00,000/- | R5 450,000/ | Rs. 1,00,000/
Block |assignment of avoidance application A: Rs.

7.25,00,000/-

Rs. 72,50,000/-

Rs. 5,00,000/-

Block | Assignmant of Civil Wit Petition No, CWP-18947-
C |2017 (O8M) (Punjab & Haryana High Court),
Basic India Ltd. Vs State of Haryana & others,

Rs.
1 zpnu |nﬂpunnr-

Rs. 1,20,00,000/-

Rs. 10,00,000/-

The EMD (refundable) shall be payable by interested bidders through NEFT/RTGS on or before 5.00 pm of
2ndAugust, 2023 in the account of “Mis BASIC INDIA LIMITED IN LIQUIDATION" having Account Mo,
B71520110000674 with Bank of India, Panchkula-Sector 20 Branch, Panchkula-134112, IFSC CODE
BKIDOODODET 15, or by Bank Guarantee OR by DDV Pay order DRAWN ON ASCHEDULED COMMERCIAL BANK
favouring "Mfs BASIC INDIA LIMITED IN LIGUIDATION". For detailed terms & conditions of E-auction sale, refer
TEMDER DOCUMENTS available on https:finbid_nesl.coin. For any guery regarding E-Auction, confact Mr.
Araventhan S E (Mob.: S384676709) on email at araventhanse@nesl.coin or Gunjan Marula (Mob..
8447018554} on email at gunjanni@nesl co.in or Liquidator on his e-mail at basicindialiquidatorgigmail.com.

“Generative Al upends how
enterprises can grow revenue,
createnewinnovationsand get
more work done. It’s a game-
changer that has the potential
todoall of this faster,betterand
more cost-effectively,’said Siva
Ganesan, head of Microsoft
Business Unitat TCS.

In addition, TCS is enhanc-
ing its own suite of products
and platforms to take advan-
tage of the new technology.

As an early partner for
Microsoft Fabric, TCS helps
clients use thisnewunified ana-
lytics platform to speed up the
creation of their Al foundation.

With over 50,000 Micro-
soft-certified associates, TCS’
Microsoft Business Unit has
completed more than 1,000
successful Azure engagements
for hundreds of global cus-
tomers. TCS is an Azure expert
managed service provider,
which has achieved all six
Microsoft partnerdesignations.

Infy opens arm in Canada, to
increase headcount to 8,000

SAMEER RANJAN BAKSHI
Bengaluru, July 6

INFOSYS PUBLIC SERVICES
(IPS),the North American sub-
sidiary of IT major Infosys,
opened a new step down sub-
sidiary — Infosys Public Ser-
vices Canada, Inc (IPS
Canada). With this, Infosys is
aiming to increase its
employee headcount in
Canada to 8,000 by 2024.

The company will be head-
quartered in Ottawa, Ontario,
with local offices based in Mis-
sissauga ON, Calgary AB, and
Burnaby BC.

IPS Canadaaccelerates dig-
ital transformation for public
sectororganisationsacross the
country, including federal
departments, provincial min-
istries, municipalities, and
crown corporations.

The step down subsidiary
will also provide access to top-
tier IT talent and innovative
solutions toimprove the deliv-
ery of government services to
Canadians.

This IPS Canadaannounce-

The Canadaian
subsidiary announcement
is the latest development
in a series of investments

made by Infosys, which
has expanded the
employee count
to over 7,000

mentisthelatest development
in a series of investments
made by Infosys, which has
expanded the employee count
to over 7,000 with a commit-

ment to increase to 8,000
employees by 2024, said the
company in a filing to the BSE.
IPS Canadawill also work with
local universities and technical
colleges to recruit talent.

Bhanu Prasad Narayan,
interim chief executive officer,
Infosys Public Services, said,
“The Canadian incorporation
of Infosys Public Services
Canada underscores our con-
tinued commitment to our
publicsector clients,aswe help
them modernise service deliv-
ery for Canadian citizens and
businesses.”

Narayan added that
Infosys’ offices will enable
them to tap into strong local
talent across the country to
support continued business
growth in the region.

Franco Chirichella, presi-
dentand CEO,Innovapost,said,
“As one of Innovapost’s key
strategic partners,Infosys Pub-
lic Services Canada has helped
ussuccessfullydeliverITinitia-
tives to meet the demands of
the evolving mail, courier and
logistics industry.”

MEHAIR signs purchase orders for
ten battery-powered seaplanes

SWARAJ BAGGONKAR
Mumbai, July 6

Sdi-

in India. PTI . ~Anup Sood

Place: firakpur Liquidator for Basic India Limited (in Liquidation)
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MUMBAI-BASED MARITIME
ENERGY Heli Air Services has
signed an agreement with
Switzerland-based Jekta for
the purchase of 10 electrically
powered regional amphibious
aircraft PHA-ZE 100, with an
option to buy 40 more.

With this agreement, Mar-
itime Energy Heli Air Services
(MEHAIR) will be the first cus-
tomer to receive the aircraft in
Asia,withinitial deliveries start-

MEHAIR will be the first customer to receive the aircraft in

Asia, with initial deliveries starting in 2029

ing in 2029, the seaplane ser-
vices company said.The 10 air-
craft will be delivered in base-

line configuration.
PHA-ZE stands for Passenger
Hydro Aircraft Zero Emission.

The plane has a range of 150
kilometreand canachieve speed
of up to 135 knots. Its batteries
canberechargedin 45 minutes.
There is an option of using
hydrogen fuel cells too.“India is
blessed with a 7,400-km-long
coastline and a rich diversity of
rivers,lakes,backwatersand da-
ms.Wewanttobeoneof thefirst
operatorsintheworld toupdate
its fleet with a zero emissions
aircraft to support regional
flights between land and water
infrastructure,’ said Siddharth
Verma, director, MEHAIR.

ADGM Branch Office.

Global Market (ADGM)

Shri Dinesh Khara, Chairman, SBI (2nd from left) along with H.E. Sunjay Sudhir, India’s Ambassador to the UAE (3rd from left)
and Mr. Hamad Sayah Al Mazrouei, CEO- Registration Authority, ADGM (4th from left) during the inauguration of SBICAPS

ADVERTORIAL
0 SBICAPS opens branch office in Abu Dhabi

L ' .

Abu Dhabi/Mumbai, July 3, 2023: SBI Capital Markets
Limited (SBICAPS), a wholly owned subsidiary and
investment banking arm of State Bank of India (SBI) on
Monday announced the opening of its first overseas branch
office in Abu Dhabi Global Market (ADGM), an international
financial centre and free zone located on Al Maryah Island
in UAE’s capital, Abu Dhabi.

Shri Dinesh Khara, Chairman, State Bank of India (SBI),
inaugurated the SBICAPS ADGM Branch Office in the
presence of H. E. Sunjay Sudhir, India’s Ambassador to
the UAE and Mr. Hamad Sayah Al Mazrouei, CEO-
Registration Authority, ADGM.

SBICAPS ADGM branch has received a Category 4 license
from the Financial Services Regulatory Authority. The
operations will be led by Mr. Vishal Gupta, Senior Executive
Officer, SBICAPS ADGM Branch Office.

“India and Middle East have forged an exceptional
partnership, driven by mutual trust, shared values, and a
common vision for economic growth. Our bilateral trade has
witnessed an unprecedented expansion, reaching new
heights. The State Bank of India, a leading bank in India and
a key player in the international banking arena, remains
committed to providing seamless financial services to Indian
and Emirati businesses. We have established a strong
presence in the UAE through our branches, ensuring that
businesses have easy access to banking services and
tailored financial solutions. To further strengthen our
economic ties, we must focus on diversifying our trade
basket and exploring new avenues of collaboration. In line
with this, the ADGM Branch office of our investment
banking subsidiary, will act as a credible bridge between
growth-oriented investors operating in and from UAE, having
patient capital and seeking bankable investment

opportunities in India and elsewhere.” said Shri Dinesh
Khara, Chairman, State Bank of India (SBI).

The opening of SBICAPS ADGM branch office coincided with
the UAE-India Economic Summit: Fostering Synergies—
Uniting the Falcon and Tiger Economies. This high-profile
event was jointly hosted by SBICAPS and ADGM and
attended by Industry Captains from India and UAE. The
Summit focused on forging a vibrant and enduring economic
alliance along with identifying common growth opportunities

for both economies.

“We are witnessing a lot of interest from investors including
domestic and international corporates, trusts, financial
institutions, specific purpose funds, governments and
government linked entities, and professionally run family
offices, across jurisdictions and geographies for credible
investment opportunities in India. Our ADGM office will act as
a one-stop-solution centre and help in the ease of doing
business for clients from India and UAE. We also plan to
expand our team as business grows and that will enable us

to have a significant presence in UAE,” said Shri Amitava
Chatterjee, Managing Director & CEO, SBICAPS.

About SBI Capital Markets Ltd (SBICAPS):

SBI Capital Markets Limited (SBICAPS), incorporated in
1986 as a wholly owned subsidiary of State Bank of India, is
a SEBI registered Category | Merchant Banker and Research
Analyst. It offers the entire bouquet of investment banking
and corporate advisory services. The service bouquet
includes Project Advisory and Structured Financing, ESG
Advisory, Capital Markets products, Mergers & Acquisitions,
Private Equity and Stressed Assets Resolution.

For more information, please visit — www.sbicaps.com

New Delhi
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This advertisement is for information purposes only and does not constitute an offer or an invilation or a recommendation to purchase, to hold or sell securities. This is not an announcement for the offer document. All capitalized terms used
herein and not defined herein shall have the meaning assigned to them in the Letter of ofier dated 30th June, 2023, the "Letter of Offer” or (*LOF") filed with the BSE Limited ("BSE") and the Securities and Exchange Board of India ("SEBI").

+3 BANDARAM

BANDARAM PHARMA PACKTECH LIMITED

(Corporate Identity Number:

Our Company, Bandaram Pharma Packtech Limited, {formerly known as Shiva Medicare Limited) was incorporated as a pubbc limited
comgany under the Companies Act, 1956 vide Certilicate of Incorporation dated Decamber 2, 1997 with Reqistrar of Companias (“RoC")
Defni & Haryana, bearing registration number 55-46608 of 1907-92 and received a Certifcata for Commencemant of Business on
December 23, 1991 by RoC Delhid & Haryana, Thereafter, our Company's place of Registerad Offica was changed from Delhi to Tamil Madu
onJune 1, 1993 which was certified by Rol Madras on August 5, 1993, Thereafter, our Company changed its place of Registered Office
from Tamil Madu to Delhi on January 1, 2009 by RoC of Delhi & Haryana. On June 5, 2013 our Company changed its place of Registered
Office from Deelhi to Andhra Pradesh, certified by RoC Andhra Pradesh with its Registered Office at H. Mo, B-2-678/4&/A & 2. Road No.
13. Banjara Hills, Hyderabad = 500 034, Telanpana. Afterwards, & conporate creditor filed a pefition under Section 7 of the Insolvency and
Bankruptcy Code, 2016 vide application Mo, CR{IBIMO277/HOB/201% against Shiva Medicare Limited and the zame was admitted by the
Hon'le MCLT {Hyderabad Bench), dus to which owr Company underaent a Corporate Insobvency Resolution Process {CIRP). Az a part of
the CIBP proceadings, Shii B, Munirathnam Reddy's Resalution Pian was admitted by the Committes of Creditors on Segust 5, 2021 and
subsequantly vide NCLT (Hyderabad Bench) order in |4 No. 534/2021 dated February 7, 2022 the said Company was acquired by Shri B,
Munirathnam Reddy (“Successful Resolution Applicant” or “584°). As a parl of the Resoltion Plan submitted by the SRA, the said
Comgany's name was changed 1o Bandaram Pharma Packiech Limited (*0ur Company” or “Issuer Company”) vide Frash Gertificate of
Incorporation issued by Registrar of Companies, Hyderabad on March 16, 2022, Subsaquently, the Registered Office of our Company was
changed to 601, Sth Floor, Oxlard Towears, Opp to Leela Palace Hotel, Old Airpart Road, Kodihalli, Bengalure, Kamataka, 560008 and the
same was cartdfied by RoC Bangabora on April 3, 2022,
Registered Ofice: 601, Sth Floor, Jxford Towers, Opp to Lesla Palace Haotel, Oid Alrport Road, Kodiall, Bengaiury, Kamataka, 560008
Telephone: +91 98865 316071 | Email: infoshivamedicaracgmail.com | Website: wewbandaram.com;
{:nnta-:t Perzon: Mr. Harish Sharma, Eumpan'_n.- Secretarg,r arm Compliance Officer | Emall inTushiu*arnedicare@gm:ail LTI
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—TEW
ISSUE OF UPTO 90,00,000 EQUITY SHARES OF FACE VALUE 2 10 EACH (“RIGHTS EQUITY SHARES") OF OUR COMPANY FOR CASH
AT PAR AGGREGATING UPTO 2 900.00 LAKHS ON A RIGHTS BASIS TO THE EXISTING EQUITY SHAREHDLDERS DF DUR COMPANY IN
THE RATID OF 3 RIGHTS EQUITY SHARES FOR EVERY 1 FULLY PAID-UP EQUITY SHARE HELD BY THE EXISTING EQUITY
SHAREHOLDERS ON THE RECORD DATE THAT IS JUNE 30, 2023. PLEASE REFER TO THE CHAPTER TITLED “TERMS OF THE ISSUE"
ON PAGE 134 OF THE LETTER OF OFFER.

© SSUEOPENSON
~ WEDNESDAY, JULY 12, 2023 |

*Eligible Equity Sharehalders are requested 1o ensure hat rerunciatian tnn:cugn oeff-marked dranster is cnrnpmnd in such a manner that the Rights
Enliglaments ara raditod b the damat accour of the Benouncag{s) onar prior o e issee Closing Date.

#0ur Boand or 3 duly authonzed committes thersof will have the right to extend the Issue period a5 & may determing from time to ime, provided that this
[5zue will not reman open in excess of 30 (Thirty) days from the Issue Opersng Date {nclusive of the issue Opening Cate). Further, no withdrawal of
Application shal be permilbed by any Applicant aflés e Issue Closing Date.

= Simple, Sale, Smart way o .l.pplh:allnn - Make use of 111!
m_ *Application Supparted by Blocked Amourd [ASBA] is a battar way of applying 1o issues by simaly blocking
1he fund in the bank account, vestons can avall the same. For details, check section on ASBA below.

In accardance with Hﬁgulabur- 76 of the SEBIICOR Hagulmmns SEEIH@HS!ESu& Gircular and the ASBA Gurculars all Investars desiring lu

maka an Application in this Issue are mandatorily required to use the ASBA process. Investors should carefully read the provisions

applicable to such Applications before making their Application through ASBA. For details, ses "Terms of the |ssue - Procedure for

AppBcation through the ASBA process” onpape 143 of the Letter of Offer.

Imvestars may accept thes 1ssue and apply for the Rights Equity Shares by submitting the Application Form to the Designated Branches of the

SCSBs or online/alectronic Application theough the website of the SCSBS (if made available by such SCS8) for authorizing such SCSA fo

block the Application Money payabée on the Application intheir respective ASBA Account,

Appcation through ASEA facility in electronic mode will only be availabie with such SC5Es who provide such facility.

Inwastars applying thraugh the ASEA facility should carefully read the provisions applicabde 1o such Applications before making their

Appication through the ASBA. For detalls, see - Procedure for Application through tha ASBA process” on page 143 of the Letter of Offer.

Please nofe that subject to SC5Bs complying with the requirements of SEBI Circular bearing reference number CIRGRDY DILA 37207 2 dated

september 25, 2012, withinthe periods stipulated therein, Applications may be submitted at the Designated Branches of the SCSBs.

Further, In terms of the SEBI Circular bearing reference number CIR/CFDYDILA/2013 dated January 2, 2013, it is clarified that Tor making

Appications by SC58s on their own account using ASBA facility, each such SCSB should have a saparate accountin its own name with any

other SEBI registerad SCSB(5). Such account shall be used solely for the purpose of making an Application in the Issue and clear

demarcated lunds should be available in such account far such an Application.

Applicants showld note that they should very cansfulhy fill-in their depository account details and PAN in the Application Foerm or while

submitting application thraugh onlne'eshectronic Application through the website of the SC5Bs (if made avafable by such 5CSB). Please

note thatincorrect deposstory account details or PAN or Application Farms without depasitory account details shall be freated as incomplete
and shall be rejected. For details see “Terms of the Issue- Grounds for Technical Rejection” on page 154 of the Letter of Ofter, Our Comgany,
the Lead Manager, the Registrar and the SCSB5 shall not be Kable for any incarmplete or incorrect demat detalls provided by the Applicants,

Additionzlly, in terms of Regulation 78 of the SEBI ICDR Regulations, Investors may choose to accept the offer to participate in the |ssue by

making plain paper Applications. Pieasea note that SC5Bs shall accept such appications only if all details required for making the application

as per the SEB| ICDR Regulations are specified inthe plain paper application. 1§ an Eligible Equity Shareholder makes an Application both in
an Application Form as well a3 an plain papes, both applications are liable to be rejected. Please note that in termz of Begulation 78 of the

SEBI ICDR Regulations, the Elngible Equity Sharehalders who are making the Application on plain paper shall not be entithed to renounce their

Rights Entitlements and should not utilize the Application Form for any purpose mcluding renunciation aven if it s received subsaquently, For

details, see “Terms of tha Issue - "Application on Plain Paper under ASBA process”™ on page 146 of the Letter of Offer.

DISPATCH AND AVAILABILITY OF ISSUE MATERIALS:

In accordance with the SEBI ICDR Repgulations, the SEB] RAights kssue Circwelar, the Abridged Letter of Offer, Application Form, the Rights

Entitlement Letter and other applicable issue Materials will be sent dispatched only to the Eligible Eguity Shareholders wha have a registered

addrass in India or who have provided an indian address to our Company. In case such Eligible Equity Shareholders have provided their valid

g-mail address, the Abridged Letter of Offer, the Application Form, the Rights Entilernent Letter and other Issue material will be sent anly ta
their valid e-mall address and in case such Eligible Equity Sharehalders have nat provided their email address, then the Abridged Letter of

Offer, the Application Form, the Rights Entilemeant Letter and other Issue materdals will be physically dispatched, on a reasonable effort

basls, to the Indian addresses provided by them, Those overseas Sharehaldars, who o nof update our records with thel Indian address ar

the addrass of theér duly authonsed reprasantative In india, prior 1o the date on which wia propose 1o e-mail or send a physical copy of this

Draft Letter of Ofer, the Letter of atfer, the Abridged Lattar of Qffar, the Rights Entitlernent Letter, the Application Form and othes applicable

Is5ue materiaks, shall not be sent this Draft Latter of Offer, the Letter of Offer, the Abridged Letter of Offer, the Rights Entitlemant Lattar the

AppBcation Form and othar applicabss lssue

In accordance with the abowe, the dispatch of the Absdged Letier of Offer, the Rights Entitlement Letter and AppScation Form for the lssue

has been completed by the Registrar tothe 1ssue, e, Cameo Corporate Services Limited in electronic made through email on July 04, 2023

and physically throwgh registered'speed post on July 08, 2023 1o the Eligible Equity Shareholders of the Company, whose names appeared

in the Registar of Members/Beneficial Owmers of the Company, on the Record date, 1.e., Friday, June 30, 2023.

Further, the Letter of Offer will be sent/ dispatched to the Eligible Equity Sharehabders who have provided Indian address and who have made

areguestin this regard. In case such Eligible Eguity Shareholders have provided their valid e-mail address, the Lettar of Offer will be sent onhy

1o their valid e-mail address and in case such Eligible Eguity Shareholders have not pravided their e-mail address, thenthe Letter of Ofier will

be dizpatched, on a reazenable effort basis, tothe Indizn addresses provided by tham.

Investors can accass tha Latter of Offer, the Abridged Letter of Ofer and the Application Form {provided that tha Eligible Equity Sharehobder is

eligibda to subscribe for the Rights Equity Shares under applicable securities laws) on the websites of Company al www,bandaram, com; the

Registrar at hitps:/rights.cameoindia.com/andaramn; the Lead Manager, i.e., Bajaj Capital Limitad at www.bajajcapital.com; the Stock

Exchange at www. bsaindia.com;

Application by Eligible Equity Shareholders holding Equity Sharas in physical form

Please nofe that in accordance with Reguiation 77A of the SEBI ICDR Beguelations read with the SEBI Rights |ssue Circular, the credit of

Rights Entitlements and Alksiroent of Equity Shares shall be made in demateriztised form only, Accordingly, Eligibée Equity Sharehalders

holding Equity Shares in physical form as on Record Date and desinous of subscribing to Rights Equity Shares in this 1ssue ane advised fo

furnish detais of their demat account 10 the Registrar or our Company at least 2 (Two) Working Days prior to the |ssue Chosing Date, 10

enable the credit of their Rights Entitlements by way of transfer from the demal suspense ascrow account to their respactive demat

accounts, &l kast 1 day belors the 15508 ﬂlnsing Date, Far lurther ifarmation refer “Termes of I5sue-PFrocedoers 1or Application by Eligitile

Equity Sharghalders holding Equity Shares in physical form™on Page 150 of the Letter of Offer,

Making an Application through the ASBA process

An Investor, wishing to participate in this kssue through the ASBA facility, is required to have an ASBA enabled bank account with a SCEB priorto

making the Application. investors desiring to make an Application in this Issee through ASBA process, may submit the Application Farm in

physical mode 1o the Designatad Brancheas of the SCSE or onling / electranic Application through the website of the SCSBs (if made available by
such 0SB for authorizing such SCS8 fo block Application Money payabla an the AppBcation inthelr respective A5EBA Accounts,

For the list of banks which have besn notified by SEBI to act as SCSBs for the ASBA process, please refer to hitpssiwiee,

sabl gov in/sebiwebyother OtherAction.do? doRecognisedfpl = yes&intmid = 34

Investors should ensune that they have comectly submstted the Application Form and have provided an awthorisation o the SCSE, via the

ghacironic moda, for blocking funds inthe ASEA Account eguivalent 1o the Application Money mentionad inthe Application Form, as the case

may be, at the time of submission of the Application. For further details, refer “Terms of the issue-Procedura of making Application through
the ASBA procass” on page 143 of the Letter of Offer,

Applications on Plain Paper under ASBA process

Ain Eligible Equity Shareholder in India whois eligibba to apply under the ASEA process may make an Application to subscribe to this |ssue on

plain paperin case of non-receipt of Application Form as defailed above. In such cases of non-receipt of the Appication Form through e-mail

or physécal delivery (where applicabde) and the Eligible Equity Sharehalder nat being in a position to obtain it fram any other source may
miake an Spplication toe subscribe to this [ssue on plain paper with the same details as per the &pplication Form that s avaifable on the
websites of the Begistrar, Stock Exchanges or the Lead Manager, An Eligibée Equity Shareholder shall submif the plain paper Application to
tha Designated Branch of the SCSB authgezing such SCSB 1o block Application Money In the sakd bank accownt mantainad with the same

SCSB. Apphcations on plain paper will nol ba accepled from any address outside India,

Additianally, in terms of Reguiation 78 of the SEBIICDR Regulations, Inveshors may choose 1o accep! the offer o participate in this I5sue by

making plain paper Applications, Pleasa note thal 30585 shall accept such applcations only if all details required for making the application

as per the SEBI ICOR Ragulations are spacibied in the plain paper appheation. If an Eligible Equity Shareholder makes an Application both in
an Appdication Form as well as on plain paper, bodh applications are liable to be rejected

Plaase note that in terms of Regulation 78 of the SEB1ICDR Regulations, the Eligible Equity Shareholders who are making the Application on

plain paper shall not be entdlled 1o renounca their Rights Entiflemeants and should not ulilize the Application Farm for any perpose incheding

refunciation ewen if itis received subseguantiy.

The Application on plain paper, duly signed by the Elgible Equity Shareholder incheding joind holgars, in the same arder and a5 per specimen

recorded with his/her bank, must regch the offica of the Designated Branch of the SCSEB before the [s5ue Closing Date and should contain the

fodlowing parficulars:

* Mama o owr ks s, baing Bandaram Fharma Packiech Limited;

» Mame and address of the Eligible Equity Sharahalder including jaint holders (in the same order and as per speciman recorded with our
Company or the Depositary);

* Registered Folio Mumber and DP and Client 10 Ko

* Mumber of Equity Shares held as on Record Date;

« Allptrment option praferred - onty Demat farm;

= Mumdberof Rights Equity Shares entitled to,

« Mumberof Rights Eguity Shanes applied for;

« Numberof Additional Rights Equity Shares applied for, if any;

» Total member of Riohts Equity Shares appiiad for within the Right Entitiements;

= Total amaunt paid at the rate of ¥ 10/- perRights Equity Share;

» Details of the ASBA Account such as the account number, name, address and branch of the relevant SCSB:

* |n case of NA Eligible Equity Shargholders making an application with an Indian address, datails of the NRE/FCNR/MNRO Account such as
the account number, name, addrass and branch of the SCS8 with which the account is maintained;

» Exceptfor Applications on behalf of the Cenira or State Government, the residents of Sikkim and officials appainted by the courts, PAN of
tha Ellgible Equity Sharehalder and for gach Eligible Equity Sharehalder incase of joint names, irespective of the total value of the Rights
Equity Shares applied for pursuant o the ssee. Documentary evidence for exemption to be providad by the applicants;

» Authorisation io the Designated Branch of the SC5B to block an amount equivalent 1o the Application Money inthe ASBA Accaunt;

« Signatura of the Eligible Egudly Sharshaolder (in case of joing hobdars, to appear in the same sequence and order as they appear in the
records of the SCE8);

Additionally, all such Applicants are deemed to have accaptad the fallowing:

“I"We understand that nesther the Rights Entitlement nor the Rights Equity Shares have been, and will be, registared under the United Siates

Securities Actof 1933, &5 amended (*US Securities Act™) or any United States state securities laws, and may not be offered, sold, resold or

otherwise transferred within the United States or to the tarritories or possessions thareod {*United States”™) orio, or for the account or bensafit

of a United States person as defined in the Requlation S of the US Securitias Act ["Regulation 37). I we understand the Rights Equity Shares

REGISTRAR T0 THE ISSUE

L93090KA1993PLECT15982T)

refarred Lo in this application are baing otfered in India but nol in the Linitad States. |/ we understand the offering 1o which this application
redates is not, and under no circemstances is to be construed as, an offering of any Rights Equity Shares or Rights Entitierment for sale in the
United States, or as a solicitation therein of an offer to buy any of the said Rights Equaty Shares or Rights Entitiernent in the United States.
Accardingly, I we understand this appscation should not be forwarded to or transmitted in or to the United States al any ima. I we confirm
that I we are notin the United Siates and understand that neither us, northe Registrar, the Lead Manapger or any other person acting on bahalf
of us will accep! subscriptions from any persan, or the agent of any persan, who appears to be, orwho we, the Repisirar, the Lead Manager
or any other person acting on behalf of us have reason to befieve is a resident of the United Siates "U.5. Person” (a5 defined in Regulation 5)
oris ingligible to participate in the |ssue under the sacurities laws of thair jurisdiction.

I We will not offer, sell or otherwise transfer any of the Equity Shares which may be acquired by us in any junisdiction or under any
circumstances in which such offer or sale is nat autharized of to any person fo whom it is unlawiul o make such offer, sale or invitation
excapt under circumstances that will resalt in compliance with any applicable laws or regulations. We satisfy, and each account for which
we are acting satisfies, all suitability standards for investoss in investments of the type subscrbed for herzin imposed by the jersdiction of
ourrasidance.

I We understand and agree that the Rlghts Entitternent and Rights Equsty Shares may not be regfferad, resold, pledged or otherwsise
ransfermed excepd in an ofishore transaction In compliance with Requlation 3, or otherwise pursuant tooan exemgdion from, of In a
transaction not subject to, the registration requirements of the LS Securities Act.

WV (i) amyare, and the person, If any, for whose account ['we amdare acquiring such Rights Entitlemant, and‘or the Equity Shares, is/are
outside the Uinited States or a Qualified Institutional Buyer (as defined inthe LIS Securities Act), and (i) s/are acquiring the Rights Entitlement
andy'or the Equity Shares in an offshore transaction meeting the requiremeants of Regulation 5 or in a transaction exampd from, or nof subject
to, the registration requirements of the US Securities Act For further details, sae “Terms of the Issue-Application on Plain Paper under ASBA
process” on page 146 of the Letter of Offar

Credit of Rights Entitlements in demat accounts of Eligible Equity Shareholders:

In accordance with Regquiation 774 of the SEBIICDR Regulations read with the SEBI Rights Issus Circular, the credit of Rights Entitliernents
and Allotmant of Rights Equity Shares shall be made in dematenialized form only. Prior to the Issue Opening Date, our Company shall credit
the Rights. Enfiflements to {7} the damat accounts of the Resident Eligible Equity Sharsholders holding the Equity Shares in dematerialised
form; and {il} & demat suspensa escrow account (namely, "Bandaram Pharma Packtech Ltd - Rights Issue Suspensa Escrow Demat
Account ™) will be opened by our Comgany, for the Resident Eligible Eguity Sharsholders which would comprise Rights Entiflements relating
o {a) Equity Shares held ina demat suspense account purswant to Hegulation 39 of the SEBI Listing Regulations; or (b) Eguity Shares heldin
the account of [EPF authority; or (c) the demat accounts of the Resident Eligible Equity Shareholder which are frozen or suspended for debit
orcredit or details of which are unavailable with our Company or with the Registrar on the Record Date; or {d) Equity Shares held by Eligible
Equity Sharehobders in physical form as on Becond Date whare details of demat accounts ane not proveded by Eligible Equity Shareholders to
our Company, (e) credst of the Rights Entitlements seturned/reversadTailed, o {f) the ownership of the Equity Shares currently under
dispaite, iIntluding any court proceadings.

In this regard, our Company has made nacessary arangaments with NSDL and COSL for the craditing of the Rights Entitlernents to the
demat accownts of the Eligible Equity Sharehalders in a dematerialized form. A saparate ISIN 1or the Rights Entitlerments shall be generaled
which is INEETEN20010. The said ISIN shall ramain frozen (for debit) until the 1ssue Opening Date, The said 1SIN shall be suspandad for
transler by the Depositories post the Issee Closing Date.

Eligible Equity Shargholders are requested to provide relevant details (such as copies of sall-attested PAN and client master sheel of demat
account etc,, defails’ records confirmang the legal and baneficial ownership of their respective Equity Shares) to the Company or the
Registrar not later than two days before the Issue Closing Date i.e., July 18, 2023 1o enable the credit of their Rights Entiflements by way of
transfer from the demat suspense escrow atcount totheir demat account at least one day bafore the lssue Closing Datei.e., July 19, 2023 to
enable such Eligible Equity Shareholders o make an application in this [ssue, and this communication shall serve &5 an intimation 1o such
Eligible Equity Sharehodders in this regard. Such Eligible Equity Sharehaolders are also requested to ensure that their demat account, details of
which have been provided to the Comgany or the Repistrar account is active to facilitate the aforementioned fransfer,

Additionzlly, our Company will submit the details of the tofal Rights Entitlerments credited to the demat accounts of the Eligile Equity
aharehodders and the demat suspense escrow accaunt to the Stock Exchanges after completing the corparate action. The detzils of the
Rights Entitlernents with respect to each EBgibde Equity Sharehalders can be accessed by such respective Eligible Equity Shareholders an
the wabsite of the Registras after entaring in theair respective details along with ofher security conirol measures implemented thereat,

PLEASE NOTE THAT CREDIT OF THE RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES MOT, PER SE, ENTITLE THE INVESTORS TO
THE RIGHTS EQUATY SHARES AND THE INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY SHARES DN OR BEFORE
THE ISSUE CLOSING DATE AND MAKE PAYMENT OF THE APPLICATION MONEY. FOR DETAILS, SEE *PROCEDURE FOR APPLICATION® ON
PAGE 142 OF THE LETTER OF OFFER.

MOTICE TO INVESTORS:

Mo action has been or will ba taken to parmit the Issue in any jurisdiction whesa action would be raquired for that purposa. Accordingly, the
Rights Entitiemants or Rights Equity Shares may not be offerad or sold, directly or indirectly, and tha Issue Materials or any offering matarials
or advertisemants in connection with the Issue may not be d@stributed, inwhole or in part, in any jursdiction, except in accordance with legal
requirarments applicable in such jurisdiction. Receipt of the [55ua Matarials will not constituba an aflerin thosa jurisdsctions in which it would
be iBagal to make such an offer and, in those circumstances, tha 1ssue Materials must be treated as sent far information purposes only and
shauld not b2 acted upon for subscription to the Rights Equity Shares and should mot be copied or redistributed. Accondimgly, persons
receiving a copy of the Issue Materials should not, in connection with the issue of the Rights Equity Shares or the Rights Entitlements,
distribute or send the |szuwe Materials to any persen outside India where to do so, would or might confravens lacal securibies laws or
requlations. If the Issue Materials is received by any person in any such prisdiction, or by their agent or nomineg, they must not seek to
subscribe to the Rights Equity Shares orthe Rights Entitlements referred ta inthe 1ssue Materials.

Ay person who makes an application 1o acguine the Rights Entitlemnents or the Rights Equity Shares offered in the Issue will be deemed to
have declared, represented, warranied and agreed that such person s authorised to acquire the Rights Endiflements or the Rights Equity
Shares in compliance with 2l applicable laws and regufations prevailing in his jusisdiction. Qur Company, the Begistrar or any ather person
a¢ting on behaff of our Company resarves tha right to treat any Commaon Spplication Form as invalid where thay believe that Comman
Application Form s incompdete or acceptance of such Application Form may infringe applicabla lagal or requiatory requirements and we
shall nod be bound to allol or issue any Rights Equity Shares or Rights Entittarment in respect of any such Commaon Application Form

Neither the defivery of the 1ssue Matedals nor any sale hereunder, shall, under any circumstancas, creata any implication that thera has baen
no changs in our Company's affairs from the date hereol or the date of such infarmation or that the infarmation containad harein is corract as
atany time subseguant to the date of the Draft Letter of Offer and the Abridged Letter of Offer and the Application Form and Rights Entitlement
Ledtar or the dale of suchinformation.

THE CONTENTS OF THIS LETTER DF OFFER SHOULD NOT BE CONSTRUED AS LEGAL, TAX DR INVESTMENT ADVICE. PROSPECTIVE
INVESTORS MAY BE SUBJECT TO ADVERSE FOREIGN, STATE OR LOCAL TAX DR LEGAL CONSEQUENCES AS A RESULT OF THE OFFER
RIGHTS OF EQUITY SHARES OR RIGHTS ENTITLEMENTS. ACCORMNGLY, EACH INVESTOR SHOULD CONSULT M5 OWN COUNSEL,
BUSINESS ADVISOR AND TAX ADVISOR AS TO THE LEGAL. BUSINESS, TAX AND RELATED MATTERS CONCERNING THE OFFER OF
EQUITY SHARES. IN ADDITION, NEITHER OUR COMPANY MOR THE LEAD MAMAGER IS MAKING ANY REPRESENTATION TO ANY
OFFEREE OR PURCHASER OF THE EQUITY SHARES REGARDING THE LEGALITY OF AN INVESTMENT IN THE EQUITY SHARES BY SUCH
OFFEREE DR PURCHASER LINDER ANY APPLICABLE LAWS OR REGULATIONS.

MO OFFER IN THE UNITED STATES

The Rightz Entitterments and the Rights Equity Shares have nat been and will not be regisierad under the Securifies Act or the secusifies laws
of any state of the United States and may not be offered or sold in the United States of America or the territories or possessions thereot
(“United States™), excapt in a fransaction nof sebject to, or exempt from, the registration requirements of the Securities Act and applicable
state securities laws. The offering to-which the Draft Letter of Ofier ralates is not, and under no clrcumstances s to be construed as, an
offering of any Rights Equity Sharas or Rights Entitizrment for sake in the United States or as a solicitation therein of an affer to buy any of the
Rights Equity Shares or Rlghts Entilement. Thera s no intention to register any portion of the 1ssue or any of the securities described herein
in the United Statas or 1o conduct a public offering of securities in the United States. Accordingly, the Draft Latter of Offer/Letter of Offer /
Abridgad Letter of Offer and the enclosed Application Form and Rights Enfitlement Letters should not be forwarded o or transmitted in or inlo
the United States at any time.

Medther our Company nor any parson acting an our behall will accapt & subscripbon or renenciaion from any person, or the agent of any
person, who appears to be, or whao our Gampany or any person acting on our behalf has reason to befieve is in tha United States when the
buy order is made, Envelopes contzining an Application Form and Rights Entitlement Latter should not be postmarked in the United States or
otherwise dispatched from the United States or amy other jurisdiction whesa it woubd be illegal to make an offer, and all persons subscribing
for the Rights Egquity Shares |ssue and wishing to hald such Equity Shares in registered form must provide an address for regisiration of
these Equity Shares in Indiz.

Rights Entitlements may not be transfermed or sobd to amy person in the United States.

THIS DOCUMENT 15 SOLELY FOR THE USE OF THE PERSON WHO RECEIVED IT FROM OUR COMPANY OR FROM THE REGISTRAR.
THIS DOCUMENT IS NOT TO BE REPRODUCED, REDISTRIBUTED OR PASSED ON, DIRECTLY OR INDIRECTLY, TO ANY OTHER PERSON
OR PUBLISHED, IN WHOLE OR IN PART, FOR ANY PURPDSE

LAST DATE FOR APPLICATION:

The last date for submmission of the duly filled in Application Form or a plain paper Application is July 20,2023 i.e., the Issue Closing Date. Jur
Board or any committee theseof may extend the said date for such period as it may determing from fime o time, subject to the provisions of
the Articles of Association, and subjectto the Issue Period not exceading 30 days from the Issee Opening Date.

If the Application Form is not submitted with 2n SCSB. upboaded with the Stock Exchange and the Application Money iz not blpcked with the
SC5E, on or before the |zsue Closing [ate or such date as may be extended by our Boand or any commiftee therepd, the invitation 1o offer
contained inthe Letter of Qffer shall be deamed to have been declined and our Board or any comemittee thereof shall be at libesty to disposa of
the Rights Equity Shares haraby offered, as provided under “Terms of tha Issue - Basis of Allotmant™ on page 158 of the Letter of Offer.
Phaasa note that on the Issue Closing Date, () Applications through ASBA process will be uploaded until 5.00 p.m. {Indian Standard Time) or
such axtendad time a5 permittad by the Stock Exchangs.

Plaasa ensure that the Apphcation Form and necessary detalls are filled in, In placa of Application nember, Investors can mention the
reference number of the e-mail recaived from Ragistrar informing about their Rights Entitlemant or last eight digits of the damat account,
Alternatively, SC585 may manbion thair intarnal referenge number in place of application number,

Adiotrment of thi Rights Equity Shares in Dematerialized Form

PLEASE NOTE THAT THE EQUITY SHARES APPLIED FOR IN THIS ISSUE CAN BE ALLOTTED ONLY IN DEMATERIALIZED FORM AND TO
THE SAME DEPOSITORY ACCOUNT IN WHICH OUR EQUITY SHARES ARE HELD BY SUCH INVESTOR ON THE RECORD DATE, FOR
DETAILS, SEE “ALLOTMENT ADVICE OR REFUND / UNBLOCKING OF ASBA ACCOUNTS” ON PAGE 159 OF THE LETTER OF OFFER.

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN DEMATERIALIZED
FORM.

PLEASE NOTE THAT THE RIGHTS ENTITLEMENTS WHICH ARE NEITHER RENOUNCED NOR SUBSCRIBED BY THE INVESTORS ON OR
BEFORE THE ISSUE CLOSING DATE SHALL LAPSE AND SHALL BE EXTINGUISHED AFTER THE ISSUE CLOSING DATE.

LISTING AND TRADING OF THE RIGHTS EQUITY SHARES TO BE ISSUED PURSUANT TO THE ISSUE; The existing Equity Shares are listed
and traded on BSE (Scrip Code: 524602) and undar the ISIN; INESTENOT03E, The Rights Equity Shares shall be credited 1o a temporary I
which will be frozen wntil the receipt of the final listing trading appravals from the Stock Exchanges. Upaon receipt of such listing and fradéng
approvals, the Rights Equity Shares shall be debited from such temporary 1SN and credited io the Existing 15N of the Company ie.
INEBTSMO1026 and thereafier be available for trading and the temporary 1SEN shall be permanenty deactivaied in the deposiory system of
CDSL and NSDL.

DISCLAIMER CLAUSE OF SEBI: The Lester of Offer will not be filed with SEBI in terms of SEBI ICDR Requlations as the size of issue is below
FH000.00 [zkhz. However, the Letter of Offer will be filad with SEBI for information and dissemination for further information refer the
heading *(her Begulatory and Statutory Discloswres - Disclaimer Clause of SEBIT an page 130 of the Letter of Offer.

DISCLAIMER CLAUSE OF BSE: It is to be distinctly undarstoad that the permission given by BSE Limdted should not for any reason be
degmed or construwed that this letter of offer has been cleared or approved by the Exchange. Every person who degires to apply for o
othersise acquenes any secunties of this Company may do s0 purseant fo independant inguiry, investigation and analysis and shall not have
any claim against the Exchange whalsoever by reason of any boss which may be suffered by such person consequant 10 o¢ in connachon
with such subscripion/acquisition whathar by reason of amything stated or omitted to be stated hargin or for any other reason whatsoever,
Theinvestors are advised to rafer o the Letter of Offer for the full texd of disclaimer clause of the BSE under the heading the “Other Regulatory
and Statutory Disclosures - Disclaimer Clause of BSE™ beginning on page 130 of the Letter of Offer.

Dther important links and helpline:

The Investors can visit following links for the betove-mentioned purposes: a) Frequently askad questions are available on the websae of the
Registrar (hitps;/mghls.camenindia.combandaram ) or call halpline numbers | +91-44-400207005 Lings)) and onling’ electromg
dedicated investor helpdesk for guidance on the Application procass and resolution of difficultes faced by the Invesiors. b) Updation of
email address’ mobile numder in the records maintained by the Registrar or our Company: hitps:/rights. camegingia. com/bandaram.c)
Updation of Indian address can be sent to Repistrar at email id Privaccamesindia.com or by way of Registered post/Courier at Cameo
Corporate Services, No. 1 Subramanizm Building. Club House Road, Chennai = G00002_d) Updation of demat account details by Eligible
Equity Shareholders holding shares in physical form: htips:irights.cameaindia.camybandaram.e)Submission of salf-attested FAN, client
mastersheet and dermat acoount details by non- resident Eligible Equity Shareholders: atinveston@camenindia.cam.

BANKERTO THE ISSUE AND REFUND BANK: Kotak Mahindra Bank Limited.
FOR RISK FACTORS AND OTHER DETAILS, KINDLY REFER TO THE LETTER OF OFFER/ ABRIDGED LETTER OF OFFER
Unless atherwise specified, all capitafised ierms used herein shall have the same meaning ascribed to such terms in the Letter of Offer.

[ LEAD MANAGER TO THE ISSUE
L) Bajajcapital

| BAJAJ CAPITAL LIMITED

| Mezzanine Floor, Bajaj House, 97, Nehru Place, New Delhi -110019, India.

| Telephone: +91 11 - 41683000, E-mail: info@bagajacapital. com, Investor grievance;

anu@haaicap'nal com, Website: www bajajcapiial com. Gontact Persan: Mr. P Balraj,
EEBI Fteglstratlnn I"-Iuml:uar II".IMIIIIZIEm*r IZIEEM 'l-’alldriy' af Heglmrannn Permanent

E!.HED CORPORATE SERVICES LIMITED

Subramandan Building, 1 Club House Road, Chennai - B00 002, Tamil Nadu, India.
Telephone: +91-44-40020700(5 Lines), E-mall: priva@camenindia cony,
investargrcamenindia.com, SEBI Registration Mumber; INROOO0037S3,

Website: www.camenindia.com, Contact Person: Ms. K. Sreepriya

Bandaram Pharma Packtech Limited

Harish sharma, &01,5ih Hoor, Oxford Towers, Opp. 10 Leela Palace Hotal,
{id Airport Road, Kadihalli, Bengaleru, Karnataka - 560008, India
Telephone: +591 SEEGHI1E0T, E-mail. info. bandarami@gmas.cam,
infashivamedicare@gmall.com,

In-.'estnrs may contact the Hagﬁuar 1o the ISSUE of our Cﬂlﬂpﬂl'l‘y Eecremr;.'mrang.r pre lzsue or post-lssug Telated matters. All urlemnes relal:inu to the ASBA | pmcess may e addressed o the Heglstrar with a capy o the S[s8s fin cage of ASBA process]. giving full details such as name, address ol the
Applicant, contact number(s), e mall address of the sobe first balder, Tolio number or demat account numiber, number of Rights Equéty Shares appled for, ameunt blocked {in case of ASGA process) , A5BA Account number and the Designated Branch of the SC5B2 where the Application Form or the plain paper
application, asthe case may be, was submitted by the Investons along with a photocopy of the acknowledgement glip {in case of ASBA process). For details on the ASEA process, 326 “Terms of the Issue” beginning 3t page no. 134 ofthe Letier of Offer

Date:July 06, 2023
H::u B!pqa_lum

For Bandaram Pharma Packbech Limited
sdi-

Harish Sharma

Em‘npang,r S-ucrmary and ﬂnmpllam:e Dflh:{:r

Disclaimer: l:]urﬂ-nmpan!.rlﬂ urmmnu sun}entmmmtﬂrrequsne appr-:]uajs market conditions and other considerations, 1o issue Equrty Sharesanar rl-gh:s hasis and has filed a Lester of Offer with the Securities and E:mman_ge Board of indka and En:u:hEr:l:r'ng: T Letter of Otfer s avakable on the website of SEEI at
wiww, 220.00v in, website of Stock Exchange where the Equity Shares are listed |.e. BSE a8 wanw bseindia.comand the website of the Lead Mansger 2t wwwbskjicapital com. Irvestoes should note that investment in eguiy shares irvolves a high degres of risk and are requested to refer to the Letter of Offer including the
sechion "Risk Factors” beginning on page 20 of the Latter of Oifer, This announcement has been prepared for publication in Indkz and may not be released in the United Siates. This annguncement does nod constitute an offer of Rights Eguity Shares for sale in any junsdiction, including the Linited States, and any Rights
Equity Shares described inthis announcement may mot be affersd or soid in the United States absent registrationunder the US Securities Actof 1933, 35 amended, or an exemption from registration. There willbe no public offesing of Rights Equity Shares in the United States.
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